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CENTRAL AD:INISTRATIVE TRIBURAL: BANGALORE DBESCI
CONTEMPT PETITION (CIVIL) NUMBER 25 OF 1993

DATED TiIS THE 1ST DAY OF DECEBER,1993

nir.Justice P.K.Shyamsundar, ..Vice-Chairman.
And

rlr. V,Ramakrisnnan, .. rlember{a).

C.V.appu,

S/o C.K.Velayudnam,

Aged about 55 years,

working as Station Superintendent,
Byappenanalli Railway Station,

Sy

vangalore-50G 038, .. Petitioner.
Dy Advocate snri .i.R.Achar)

V.

1. 5.C.5enguptha,
major, vivision iailway mana_er,
pangalore Uivision,
Soutuern Railway,
Bangalore-560 023.

2. Rakuaaer Shukla, iajor,
General ranager, Southern lailway,
Park Town, iMadras-500 003.
3. The Union of India,
represented by its Secretary
Sari A.s.Shukla, Railway Boars,
sew Delhi-110 001. .. Kespondents.
{by Standing Counsel suri a.n.Venugopala Gowda)
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rir.Justice P.K.Snyamsundar,Vice-Chairuan:

fhis petition which seeks action for not couplying with

the airection of the Tribunal is now rendered infructuous in

m‘t"n‘t\
4 ‘cﬂ,ﬂ,, %&guu lignt of the recent order of the Suprme Court staying the
,§\\$\r/ .-
St e ‘\'b Qr of the radras Bencn of this Tribunal passed in 0.A.10.869
§i { ¢
di \ " . . . ‘ -
v qh_ip)l folloved hnerein in passing the impugned order. Under
e : y - g_«
'%Sk vt f'ﬁ*dne icircumstances it becomes clear right now this contempt peti-

¢ UOH nas become abortive and therefore, disposed off with liverty
to the applicant to revive tne saume in case the order of interim

N stay is vacated by the Suprease Court.
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